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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 79/2025
IN
ORIGINAL APPLICATION NO. 16/2014

INTHE MATTER OF:
HAZI ARIF ...APPLICANT

VERSUS
STATE OF UTTAR PRADESH & ORS ...RESPONDENT

AFFIDAVIT ON BEHALF OF GHAZIABAD NAGAR NIGAM

[. Vipul Kumar S/oNirmal Prasad aged about 32 years posted as Executive Engineer at

Ghaziabad Nagar Nigam, do hereby solemnly state and affirm as under:

I. That I am the Authorized Signatory/Representative of Ghaziabad Nagar Nigam

and as such am competent to swear the present Affidavit.

o

The captioned Execution Application has been filed seeking compliance of the
Order dated 10.02.2023 passed in O.A.No. 16/2014 in Order dated pertaining to
certain illegal constructions in the buffer zone of Sahibabad drain No.l and

discharge of untreated sewage and waste.

his regard. this Hon'ble Tribunal issued notice in the said Application.

Ay "’\‘nﬁ~

e ‘of \tl"hs I-\Ion*__‘

aly. the present affidavit is being filed in compliance with the directions

e Court.

E}*\'Fﬂ wuh th passed by this Hon’ble Tribunal with respect to Sahibabad Drain

5

@E H Is sujgjeq that Ghaziabad Nagar Nigam had undertaken action in compliance
‘f Je/ "and.consu uctions thereon. However, certain entities including Tata Steel
\-—‘l: ifed and M/s Country Inn and Suites challenged the orders passed by this

Hon’ble Tribunal before the Hon'ble Supreme Court of India. That the Honble

Supreme Court in Civil Appeal No. 3639/2023 titled M/s Tata Steel Limited v Hazi
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Arif & Ors., vide Order dated 17.05.2023, was pleased to direct that no coercive
action shall be taken against the Appellant for non-compliance of the order
impugned therein.

Copy of the Order dated 17.05.2023 passed by the Hon’ble Supreme Court is

annexed herewith and marked as Annexure A-1.

5. That similarly, the Hon’ble Supreme Court in Civil Appeal arising out of Diary
No. 25545/2023 titled M/s Country Inn and Suites v. Hazi Arif & Ors., vide Order
dated 18.08.2023, was pleased to direct that no coercive action shall be taken
against the Appellant therein for non-compliance of the impugned order.

Copy of the Order dated 18.08.2023 passed by the Hon’ble Supreme Court is

annexed herewith and marked as Annexure A-2.

6. That it is further submitted that thereafter, the Government of Uttar Pradesh issued
Notification No. 4675/77-4-24 dated 25.09.2024 under proviso to Article 243-Q(1)
of the Constitution of India, whereby the “Uttar Pradesh State Industrial
Development Area™ was specified as an “Industrial Township™”, having regard to
the municipal services being provided by the Uttar Pradesh State Industrial
Development Authority (UPSIDA) in the said area.

Copy of the Notification dated 25.09.2024 published in the Official Gazette is

annexed herewith and marked as Annexure A-3.

7. That pursuant to the aforesaid Notification dated 25.09.2024, the Principal
Secretary, Government of Uttar Pradesh, Industrial Development Section-4, issued
a communication dated 28.10.2024 addressed to the Chief Executive Officer,
UPSIDA, clarifying that all industrial areas of UPSIDA had come outside the
Jurisdiction of Municipal Bodies/District Panchayats and that UPSIDA would

AT AT
. T L
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8. That the aforesaid communication further records that UPSIDA is required to

provide regular maintenance and municipal services on a self-financing basis by

collecting fees from allottees in industrial areas.

Copy of the letter dated 28.10.2024 issued by the Principal Secretary, Government

of Uttar Pradesh is annexed herewith and marked as Annexure A-4.

9. That thereafter, the Executive Engineer, Ghaziabad Nagar Nigam, addressed a

communication dated 11.05.2026 to the Law Superintendent, Ghaziabad Nagar

Nigam, inter alia recording that:

a.

d.

the matter pertains to covering of Sahibabad Drain No. 1 and dumping
of industrial waste into the drain;

certain establishments including Tata Steel and Country Inn had
obtained interim protection {from the Hon’ble Supreme Court

the matters are presently pending consideration before the Hon’ble
Supreme Court and are listed on 21.05.2026

pursuant to the Notification dated 25.09.2024 and subsequent
Government communication dated 28.10.2024, the industrial area in
question now falls within the jurisdiction and control of UPSIDA: and
Sahibabad Drain No. 1 is connected to the 74 MLD STP situated at

Indirapuram for treatment purposes.

Copy of the letter dated 11.05.2026 issued by the Executive Engineer, Ghaziabad

Nagar Nigam is annexed herewith and marked as Annexure A-5.

10. That in view of the aforesaid Notification dated 25.09.2024 and consequential

Government communication dated 28.10.2024, the responsibility for maintenance

and municipal services within the concerned industrial area presently vests with
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on this  day of

2026 that the contents of

the above affidavit are true and correct to my knowledge and belief and nothing .

material has been concealed therefrom.

/" NEELAL; SHARM
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(M) 68488301

21 MAY 1028



62 5

1 ANNEXURE A-1
ITEM NO.34 COURT NO.4 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 3639/2023

M/S TATA STEEL LIMITED Appellant(s)
VERSUS

HAZI ARIF & ORS. Respondent(s)

IA No. 100594/2023 - EXEMPTION FROM FILING O0.T. , IA No.

102680/2023 - PERMISSION TO FILE ADDITIONAL,

DOCUMENTS/FACTS/ANNEXURES, IA No. 100593/2023 - STAY APPLICATION)
Date : 17-05-2023 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE AJAY RASTOGI
HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Appellant(s) Mr. Mukul Rohatgi, Sr. Adv.
Mr. Jaideep Gupta, Sr. Adv.
Mr. Siddhant Bhatnagar, Sr. Adv.
Mr Nikhil Rohatgi, Adv.
Mr. Arvind Thapliyal, Adv.
Mr. Akshat Hansaria, Adv.
Mr. Surya Kapoor, Adv.

Ms. Saravna Vasanta, Adv.
Mr. Siddharth Pandey, Adv.
Mr. Tanmay Arora, Adv.

Mr. Kunal Chatterji, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Learned counsel for the appellant submits that after passing
of the order by the Tribunal dated 13.05.2022, the matter was
referred to an Expert Committee who has made its recommendations,
reference of which has been made in para no. 8.

Learned counsel, on instructions, submits that the appellant
is in agreement to implement in terms of the recommendations made

but that has not been looked into by the Tribunal and they are
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2

still being directed to comply the order of the Tribunal dated
13.05.2022 and once the report has been furnished by the experts it
has to be given its due weightage which the Tribunal has not looked
into.

Issue notice, returnable in four weeks.

Dasti, in addition, is permitted.

In the meanwhile, no coercive action shall be taken against

the appellant for non-compliance of the order.

(ASHWANI KUMAR) (VIRENDER SINGH)
ASTT. REGISTRAR-cum-PS BRANCH OFFICER
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ITEM NO.15 COURT NO.11 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 25545/2023

(Arising out of impugned final judgment and order dated 10-02-2023
in OA No. 16/2014 passed by the National Green Tribunal)

M/S COUNTRY INN AND SUITES Appellant(s)
VERSUS
HAZI ARIFF & ORS. Respondent(s)
(IA No0.149908/2023-CONDONATION OF DELAY IN FILING and IA
No.149907/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA No0.149904/2023-STAY APPLICATION)
Date : 18-08-2023 This matter was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE PANKAJ MITHAL
For Appellant(s) Mr. S.B.Upadhyay, Sr.Adv.
Mr. Pawan R Upadhyay, Adv.
Ms. Sharmila Upadhyay, Adv.
Mr. Sarvjit Pratap Singh, Adv.
For M/S. Unuc Legal L1lp, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Application for exemption from filing a certified
copy of the impugned judgment is allowed.

Delay condoned.

Issue notice.

To be heard along with Civil Appeal No.3639 of 2023.

In the meanwhile, no coercive action shall be taken

against the appellant for non-compliance of the order.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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2 B S Eé‘n SRV T97e, 25 Ryamar. 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

Governor is pleased to order the publication of the following English translation of notification
n0. 4675/LXXV11-4-24, dated September 25, 2024:

No. 4675 /LXXVII-4-24
Dated Lucknow, September 25, 2024

WHEREAS vide notification no. 1418/LXXVII-4-2001-267Bha-97TC-1, dated September 5, 2001

the Governor has declared certain industrial areas of the State of Uttar Pradesh as the "Uttar Pradesh State
Industrial Development Area";

NOW, THEREFORE, having regard to the size of the aforesaid industrial development area and the
municipal services being provided by the Uttar Pradesh State Industrial Development authroity in the said
area and such other factors, the Governor, in exercise of the powers under proviso to clause (1) of Article
243-Q of the constitution of India, is pleased to specify the "Uttar Pradesh State Industrial Development

Area"to be an "industrial township" with effect from the date of publication of this notification official
Gazette.

By order,
ANIL KUMAR SAGAR,
Pramukh Sachiv.

fovdozotio—godio 272 ISTIA—25—9—2024—(706)—599 Hferdi—(@*geR / €0 / JTHHT) |
flovaogodio—godio 3 @0 3Nefid fAdmma—25—-9—2024—(707)—100 Hferdi—(F¥g0 / Eo / 3ffBere) |
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